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C.P. 24/2002 (0.A.320/2000) ‘J!

6.1.03 prasent : The Hon'ble Mr Justice vis.

Aggarwal, Chairman

The Hon'‘ble Mr K.K.Sharma,
Member (a).

This Tribunal had disposed of 0.A.320/
2000 on 26.9.2001. The operative part of the
order passed by this Tribunal reads: as under -

"The applicants may submit detailed
‘representation individually within
two weeks from today. If such repre-
sentations are filed by the appli-
cants, the Chief General Manager,
Telecomnunication shall cause angd
enguiry into the matter and after
scrutinising all the materials on
record pass a reasoned order on

the representations. Needless to
state that 1if zlready such exercise
was made and the case of the
applicants were examined, the
respondents need not go into the
fresh exercise, but, instead they
should communicate the decision

to the applicants.®

Md Mozamil Ali and—feur—Sti®TS presented the
present Contempt Petiticn complaining about
discbedience of the direction given by this
Tribunal. Today when the matter has been
called there is no appearance on behalf of
the applicants. Learned counsel for the
respondents intimated us that the claim of
the applicants has been re jected and an
order to this effect has already been passed
on 27.6.02 and the same has been commupicate«
to the applicants. This perhaps may will be
the reason for ncn appearance of the appli-
cants or ki their counsel. The fact remains
that when cone decision has been taken on
the representation of the appliCanth§ated
27.6.02, necessarily no further direction
is called for. The applicants, if they so
advised may challenge the said order in
accordance with law.

Accordingly for the afcresaid reason

the rule is discharged.

\@\dw | /@ M/ﬁ

Menber Chairman
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- ARISING OUT OF 0A No.320/2000.
,.w?? ‘
IN THE MATTER OF:

An application under Rule 9
bf Central Administrative .

Tribunal (Contempt of Court)
Rules, 1986.

«AND-

IN THE MATTER OF:

Deliberate and wilful violation
of Court's créder dated& 26,9.2001
‘passed by the Hon'ble TTibu&al
in 0.A., No.320/2000,

AN D

IN THE MATTER OF:

1, Md Mozamil Ali.
_2. Md Islam Ali.
3. Jan Mohammad Ali.

4, Md Abul Hussain.

5. Mojimuddin ahmed (As corrected

vide Court's
order dt,

28,5,2001),
contde,e2/=



6. Md Zakir ali.
7. Md Abul Ali,
8, 'Sri Bipul Baidya.

9. Md Kapbir Ali.

«oo Petitioners.

~VERSUS ~

Sri G.,S.Grover, |
‘Chief General Manager,
B.S.N.L. Assam Circle,
S.R.Bora Lane, Ulubari,

Guwahati=7.
.+ Contemner.

This humble petitidn‘of the petitioner above-nanmed,

MOST RESPECTFULLY SHEWETH:

1, That the humble z=pm petitioners were engaged
aS casual mazdoors by the S.D.o.(phanes), Guwahati for
various cons truction/maintenance works in 1996 and
they éontinued as such casual mazdoors till 1998 when
the;y were verbally diséngageél from their work. Daring
the periofl from 1996 they had completed 240 days in
1996, 1997 and 1998 and were thus entitled to the
grant of temporary Status under the 199§ scheme: The

petitioners indivicually submitted representations for

contdeee3/=




granting them the temporary Status under the rules,
But, their case could not be considered by the respone

dent authorities for the ground best known to them,

2, That their cases not being considered the
petitionérs filed an application in the Hon'ble Tribunal
which was registered and numbered as OA 320/2000, This
application was admitted by the Tribunal on 29,9,2000

and records were chlled for.

3. That several adjournments were taken by the
respondent side for filing written statements and
records. But, not to speak of records even the written

Statement was not Submitted by the respondents,

4, ,That the case came up for hearing on 26,9,2001
and the Hon'ble Tribunal after hearing the parties

was pleased to allow the application as under:-

M eeesssTO adjudicate the claim of the
applications, one is to make an evaluation
of the facts by scrutinising the records,
which will not be an easy task for th;
Tribunal., In the circumstances, to meet
the ends of justice, the applicants who

. are nine in number are directed to make

fresh representation before the Chief

contd,..4/~



~ Genera) Manager, Telecommunication
Valong with the materials availgble in
support of their claim., The applicants
may submit detajiled representation indivi-
 Qually within 2 weeks from today. If Such
representations are filed by the applicant,
thé Chief General Manager, Telecommunication
Shall cause an enquiry into the matfer and
after scrutjniSing all the materials on record
pass a‘reasoned»oraer on the representations,
Needdess to state that if already Such exercise
was made in the case of applicants were exa~- -
mined, the reSpoﬁdents need not go into the.
fresh exercises but instead they should

communicate the decisions to the applicants,...".

A copy of the order aforesaid is annexed
'~ hereto and marked as Annexure-I to this
application.
Se That after passing the order by the Honfble
Tribunal, the applicants filed their representation:

before. the contemner on 18.10.2001 which was duly

‘received in the office of the contemner, Along with

the representation, the engagement letter, the order

of the Tribunal ahd a copy of the earlier representation

were also furnished,
One copy of such a representation is annexed

contde.e 5/-
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hereto and marked as Annexure-II

to th&s petition.

6. That the petitioners beg to state that since

- 18,10,2001, there has been no action taken on the X¥X.

. mBR representation of the petificners who are unemployea

youths are passing their days in great dispair. The
contcmner.is sitting over thg order of the Tribunal and
had del%berately avoided the same., The action of the’
QOntemner is a clear violatiob of the order passed by
the Tribunal and as Such he’is liable und@r theVContempt
of dourts Act, 1971 for which a contempt proceeding
1svreqp1red to be initiatéd against him.

7. That the petitioners humbly Submit that although

there is no time frame to cause an enquiry, the contemner

- cannot take it as a device to take unlimited time to

frustrate the cause of the petitioners, By now severn
monthe have already passed and the petitioners are

quite in'the dark as to when the enaquiry will be made
énd when will the reasoned order be passed, Therefore,

the petitioners are compelled to file this contempt -
petitiofl. |

8.. . That from the above facts and cifcumstances,
it is quite clear that the contémner has wilfully dnd

deliberately violated the order dated 26,9.2001 passed

Contd.. 'Y ) 6/"'



by the Hon'ble Tribunal and as such a contempt pros

‘ ceeting needs to be initiated againSt him.

Under the circmStances, it is.
OSt resPectfully prayed that the
>Hon'ble Tribunal be pleased to admit
this petition and issue notice ‘on the
' contemner to Show cause as to why a-
‘contempt~proceeding for violating ,
the Tribunal's order be not initiated
againSt him,
- showing
And upon hzxKXKg cause and causes
fand hearing the parties be pleased
to initiate thevproceeding and

furnish’the conﬁemner accordingiy.
And the petitioners as in duty bound shall ever pray.

contdesss7/=



7.

AFFIDAVIT

I, MAd Mxx¥ Mojimuddin Ahmed, aged about 25
}rv“‘ ' years, son of Md Basiruddin Ahmeé, resident of village
- Monhamic under Hajo P.S. in the district of Kamrup,
Assam, do'herebyvSolemnly.affirm and declare a§ followss
1, That I am one of the petitioﬁers of this con;empt
" petition and one of the applicants in OA 320/2000.aﬁd,
assuch, I am fully conversant with the facts and circum=

stances of the case,

2, That the Statementsvmade in this affidavit .
and in para }, 2,5)@8; are true to my
knowledge and those made in para?;Lh/ being mattéés
of records are true to my information derived tﬁerefrom

which I believe to be true,

And I sign this affidavit on this 29 Thaay

of May, 2002 at Guwahati. Z g
C&am A
Tdentified b '
1 otk 300 :
Advocate :
Solembly affirmed and declared before me by

the deponent who is identified by Sri R, DaS, Advocate,

Quurebats’ - | s
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI,

DRAFT CHANGE

we,( - )
the member constituting the Bench of CAT Guwahati

hereby charge you Sri (7. Q. Groverc as undersg-

‘That you violated the order of this Tribunal
passed on 21 9.2001 in 0A No.320/2000 and thereby
committed the contempt of this Tribunal punishable
u/s 12 of the Contempt of Courts Act, 1971 within
ourfc0gniSance. '

We hereby direct you to be tried by this

'l‘ribunal for the aforesaid charges,

~
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| he Chiet General Manayer (Tclecom)

i " |Annam Circle, 5.1, Dora lane, Ulubari

iGuwahatl. .

.

} Sub : Regularisation of Casual Masdoor.

‘er,. , .

B

1 was engaged as casual 1abourer by the cable splicer, Ta’pug\ip'_ '--_j

|
1994 and 1 continued as such till July, 1998 when my engaqement

1 represented to the authority for giving me benefit
Tha ‘.‘f‘.r')‘f-‘,‘ ~f’v

!

Fiwas discontinued.

reprenentation dt. 28-06 99 wap not considered. 2!

I
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k Particulars Of my engagement arxe as under i = _
b 1994 --- 241 days '
- 1995 -== 255 - T
b 1996 - === 265 "
| | | 1997 -—- 269 - " >
|

1993 ) - o 1%6 "ot

' .
' .

"3 am cnclosing herewith a copy of the order passed by the Tribunal'jf

£ Temparary s‘cafus ot

fand requested you to congider my case for grant ©

fAnd td; this, 1 shaii remain ever grateful to you.

R ' _ , Youre faithfully -

2 e e

Tyibunal's order \ ; . 7Uloél )
//omnc’m_o/(, HW?"/? Y.
Engagcmcnt leccer L

’
a ' L. ne .

Rep cscntation.

e T N e T

SR L
¥




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL {b
GUWAHATL Bi-yCH
Original Application No.320 of 2000
Date of.decision: This the 26th day of September 2001
The Hon'ble Mr Justce D.N. Chowdhury, Vice-Chairman e .

L Md. Mozammil A} |
2. Md. Idam Al .
3. Jan Maham mad Al :
4. Md. Abul Hussain
5. Md. Mofimuddin Ahmed
6. Md. Zakir A4
7. Md. Abul AN )
8. Shri Bipyl Baishyy
9. Md. Khabir Al, . sssse.Applicants
By Advocate Mr B, Malakar, ‘

- versus -
1. The Union of India,”repr_esented by the T

Secretary to the Government of India,

Ministry of Com munication,

New Delhj.
2. The Chief General Manager, -

Telecom Mmunication, ¢

Guwahati, ’
3. The Sub~Divisional Officer, |

Telecomm unication, Tezopur,

R,
‘. f”*‘;‘) V|

*CHOWDHURY. J. (v.C.)

o ——

Y Advocate Mr 4, Deb Roy, Si'. C.G.S.C. and

B.C. Pathak, Addl C.G.s.cC

.

of

The only issue fnvolved in this application pertains to conferment

temporary’ status gg per the Scheme

Telecom m unication.

2.

and also Mr B.C. Pathak, learned AddL C.G.s.c.
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‘To adjudicate the cadm
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task for the Tribunal. In the

the records, which. will not be an €asy
c:‘.rcumstanceé, co meet the ends of justice, the applicants who are:-nine
in number z;re directed to make fresh .reprcs.ent;ation pefore the Chief
alongwith the materials available’
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General Managel, Telecom munication,

eir claim. The appli::ant.s. o
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are filed by thc agphgants.
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a reasoned ordnr on the representacions. Neodless
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if already such exercise was made and the casé of the

matena]s on record pass

scate that
applicants were examined, the respondents need not

exercise, but, jnstead they should com municate the
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